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Mr. Deputy-Speaker: The question
is:
Page 19, lin 16—
after “clauses” insert “(b)”
The motion was adopted

Mr. Deputy-Speaker: The question
is:

Page 19, line 21—

for “clause (d)" cubstitute ‘“clause
(.)l’ -

The motion was adopted
Mr. Deputy-Speaker: The question
is:

“That Third Schedule, as amend-
ed, stand part of the Bil”

The motion was adopted

The Third Schedule. as amended,
was added to the B:ll

Clause 1. the Enacting Formula and
the Title were added to the Bill.

Shri K. D. Malaviya: Sir, T beg to
move:

That the Bfll, as amended. be
passed.”

Mr. Depuiy-Speaker: The question
is:

¢ t the Bill, as amended, be
passed ”

The motion was adopted

DAMODAR VALLEY CORPORA-
TION (AMENDMENT) BILL

Mr. Deputy-Spoaker: We now go to
the next item on the Agenda.
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(Amendment) Bill

The Minister of Irrigation and
Power (Shri 8, K. Patil): Sir, I beg
to move:

“That the Bill to amend the
Damodar Valley Corporation Act.
1048, as passed by Rajya Sabha.
be taken into conmderstion.”

The Damodar Valley Corporation
Act was passed in 1948 for the estab-
lishment and regulation of a Corpora-
tion for the development of the
Damodar Valley.

Section 4 of the Act lays down that
the Corporation shall consist of a
Chairman and two other Members.

Section 5(1) of the Act prescribes
that every Member shall be a whole-
time servant of the Corporation. The
Corporation has accordingly been
functioning with a whole-time Chaur-
man and two whole-time members
What this new amending Bill now
provides 1s that the rgidity or com-
pulsion of all three members being
whole-timers be taken away and
there should be flexibihity introduced,
that they may be whole-timers or
otherwise Therefore, what we are
trying to do is to introduce flexibility.

The functions of the Corporation
may be divided into two parts: (1)
Construction of projects for (a) the
promotion and operation of schemes
for irrigation, water supply and drain-
age, (b) generation, transmission and
distribution of electrical energy and
(e) flood-control, navigation, affore-
station, control of soil erosion; and °
(2) Development of the region as a
whole, including the promotion of
public health, agricultural and indus-
trial economy and the general well-
being of the Damodar Valley and its
area of operation.

In the implementation of the con-
struction of projects undertaken by

the Corporation, the following pro-
Jects have already been completed:—

(1) Tiaiya Dam and Hydro,
eleciric Station:

{2) Konar Dem:
(8) Durgapur Barrage:
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(4) Bokaro Thermal
Sagtion; and

Power

(5) Maithon Dam

The Panchet Hill project and associat-
ed Hydro-electric Station as also the
Hydro-electric Station attached to the
Maithon Dam are in an advanced
stage of construction. With the ex-
ception of the Durgapur Thermal
Power Station, these projects and the
appurtcnant canal system and trans-
mission system are expected to be
completed by the end of 1938. On the
whole about 80 per cent of the con-
struction work has been completed.

Hitherto, the Damodar Valley Cor-
poration has concentrated more on
the expeditious completion of works,
80 that the development work has
taken a second place. Since the com-
pletion of the Maithon Dam, there has
been a considerable reduction in the
wvolume of construction work. The
participating Governments have de-
aded to restrict the scope of the deve-
lopmental sctivities to work related
directly to the main objects of the
Corporation, viz, irrigation, power
generation and flood control. With
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actual practice what has happened is
that first-class people are slowly
being withdrawn and they are being
substituted by people whom I cannot
call frst-class and who can be whole-
time officers. Therefore, in  actual
practice it is being done, but because
we are bound down by the rigidity of
the Act it becomes obligatory on our
part to have all these three members
as whole-timers.

Sub-section (1) of Section § of the
DVC Act, 1948 precludes the appoint-
ment of members other than whole-
time. To provide a measure of
flexibility and to give freedom ta the
Central Government to appoint full-
time or part-time members, as  the
case may be, in accordance with the
state of work of the Corporation, I
propose, Sir, by this amendment to
delete this Sub-section.

1 might inform this hon. House that
1 have discussed this proposal with
the Chief Ministers of West Bengsl
and Bihar, both of whom agree to this

suggestion.
Now, Sir, I would like to give you

come out of the Damodar Valley
Scheme and the total area expected
to be irrigated by this scheme. I
t
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level irrigation scheme is 15,500 acres.
Ares to be irrigated under the Tilaiya
Outlet Scheme is 300 acres. Due to
the nature of the terrain the major
frrigation benefits go to West Bengal.

Now, s0 far as power generation is
concerned from the Bokero Thermal
Plant which has been completed, the
power generated at present is 1,50,000
KW and the additional provision being
made is 75,000 KW. For that plant,
75,000KW are beink made available.
For the Tilaiya hydro-electric station,
4000 KW; Maithon hydro-electric
station, 25,000 KW are being generat-

in, but before the end of 1958, 40,000
KW will be generated, Durgapur
Thermal Power Station—150,000 KW

the power potential of the DVC.

So far as consumption of this power
or energy that has been generated is
concerned, the Government of West
Bumlmmmetzlmlmonm:m
mensem. The Government of RBihar
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expenditure expected to be incurred’
in 1958-59 18 of the order of Rs. 17°10
crores. The expected return on full
development of the projects in 1962-
63 will be, as follows. Power will
bring us 6’08 per cent on the capital
investment; irrigation, if it becomes
successful According to the Plan, will
bring us 372 per cent; flood-contrel-
Nil—ever since the DVC has come
into operation, flood nuisance which
came up time and again, has almost
stopped, and we hope it would never
recur. The tolal average for power
and irmgation together will be some-
where in the region of 4:13 per cenmt.

1 give this information not because
it was perfinent to this particular Bill
which has been passed by the Rajya
Sabha, but the House should have a
complete knowledge as to what pro-
gress has Deen made 30 tar, and whay
we propose to do in the near future.
! may also incidentally say that the
second aspect of the Damodar Valley
Corporation Act is this. The develop-
ment has not been really concentea-
ted upon for obvious reasons. In the
first place, it is the yesponsibility of
the States in that they must have
those development programmes. The

The present amendment that I am
proposing, once again I would like to
say, has pothing to do with the main
Act. Thefe are many features of the
DVCActwhichwemtbm
4 the House knows very well
Although the Corporation is aute-
nomous and it has been created by
the statute of this Parliament-~we
bave got o go into consultation with
both the Bibar and the West Bengal

]
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'not know when, but’l am anxious to
have it as early as possible. But that
is something which is not exactly
within my power.' “The scope of the
present Act is extremely limited as
has been laid down in the Statement
of Objects and Reasone, and that is, to
take away the rigidity of the Act and
to introduce flexibility. -

Where it is obligatory on us to have
all the three menibers as whole-time
officers, we are taking the liberty as
to what we shall do as necessitatgd
by circumstances—whether we want
whole-time or part-time officers and
S0 on.

I may also tell the House that there
is sometimes—in the other House and
possibly not in this House—there
seems to be, a misconception about
part-time officers. People sometimes
believe a part-time officer ix one who
only works for part-time, for an hour
or two. That is not our conception.
Part-time officer means that those
officers, say, Development Tommis-
sioners and so on—who are paid by
the respective Governments. They
are not paid by the DVC. 1 am not
saying it because we shall be making
a large savings which would be per-
haps-te the tune of Rs. 1 lakh. That
is not before us—the qQuestion of
saving money. that way. It is for this
purpose—becguse, in actual practioe,
there is no werk of development and
it is not easy to 8nd these top-rank-
ing people as whole-time officers.

Thus, ‘the sdope of ‘thix particular
Bill is extreniely limited, that is, to
introduce ﬂexﬂiiﬁty in the appoint-
ment of these oMicers Sir, 1 move.

Mr, unty-smdj Motion moved:

“That the Bill to amend the
Damodar Valley Corporation Act,
1948, as pusved by Rafya Sabha,
beumxmmmuon"..

Now, bow many Members would
like to purticipute and Mow Jong sre
we prepaved 4o uib toduy? ‘
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Skri Naushir Bharmcha: Till §.30.

Mr. Deputy-Speaksr: That was my
view,

Shri Prabhat Kar: I would say that
we are at the fag end of the House.
The Bill has been introduced after
S0 rM., At least every Member
should be given 10 minutes each,

Mr. Dmtv-s'pum: I am prepared
to sit up to 10 O'Clock.

Shri Prabhat Kar: At least ten
minutes each.

Mr. Deputy-Speaker: I found ten
Members rising in their seats. So,
ten, into ten will give us 100 minutes.
Taking half an hour for the Minister,
it becomes 130 minutes.

Shri B. Das Gupta: This is an 1m-
portant Bill.

Mr. Deputy-Speaker: So, 1if the
House 18 prepared to sit longer, I have
no objection

Shri Prabhat Kar: Yesterday, we
sat up to 8.30.

Pandit Thakur Das Bhargava:
Another Bill has been promised. So,
I think we should take as little ime
as possible for this.

Mr. Deputy-Speaker: The Minister
has already made it clear—though he
has referred to many details—that
this Bill has a limited scope only.
The rigidity 158 being removed and
then be has assured us that he is look-
ing into the original Bili, because
Governmenht also thinks that certain
modificitions are to be made. So, I
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been completely left out of this Bill
as early as possible, at least in the
next session, then perhsps we need
ndt go into so much ar, nt about
this Bill. Otherwise it becomes incum.
bent on us to discuss this Bill fully.
Whereas we have no objection to what
he has brought, there are some very
fundamental matters which afso have
to be brought up, and which have
been brought up in the State legisla-
tures and on which amendments
should have been brought.

Shri 8. K. Patil: I have stated that
as soon as both the Governments
really agree to some course of action,
I am most anxious to bring it.

Mr, Deputy-Speaker: The hon. Lady
Member might persuide her own
Government, and then....

Shrimatli Renuka Ray: [ think that
is not fair. There are some points on
which there can be no difference of
opinion between any Btate Govern-
ments inasmuch as the fact that the
Damodar Valley Corporation now....

Mr. Depaty-Speaker: No speech.

Shrimatt Reonka Ray:. .. .has inush-
ed most of the work; whereas the

Mr. Deputy-Speaker: No speech at
this hour. ., .

Shri Naushir Bharucha: What 13 the
objection to this Bill deing taken up
in the next session which might start
within, say, 3 month or so from now?
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months. Then aguin, this project is
financed by the World Bank. They do
not want any amount of instability so.
fag as our set-up is concerned. There-
fore, I would beg of this House that,
while the big questions would be really
covered when th. comprehensive Bill
comes, 30 far as the scope of the pre-
sent Bill is concerned, they should not
arrest the progress of this Bill.

Shri Prabhat Kar (Hoogly): As it
has been stated, we would have very
much liked a comprehensive Bill on
this particular Corporation, because
there have been var ous complaints.
There was a unanmumous resolution in
the West Bengal Assembly for the
change of this Corporation Bill and
1t was expected that the hon. Minigter
would bring forward a comprehensive
Bill, instead of this particular Bill. I
would only say that I was really sur-
prised to read the Statement of Ob-
jects and Reasons. 1 do not want to
object to the main provision of the
Bill, because he has explained to us
that it is necessary

He said on the whole about 80 per
cent of the construction has been
completed. He said that the main
purpose for which the D.V.C. was in-
corporated has almost been complet-
ed 1 hope that the House will re-
member—perhaps it is still ringing in
the ears of the people—the words of
Shri N. V. Gadgil, who ten years ago,
in this month of December, moved
this Bill. When he introduced the
D.V.C. Bill, he raised high hopes be-
fore the country. He narrated how
the romance of T.V.A. which ushered
in an ora of prosperity in Tennessee
Valley by taming the wayward Ten-
nessee river iaspired the conception
of the Damodar Valley Project. He
said, “there will be water for irriga-
tion, power for industry and em-
ployment all round”. Heatthat time
assured the House about the vehabfil-
tation of displaced persons. He
assured that those whose lands apd
houses would be acquired for the
purpose of this project would .be



7189  Demodar Valley

resettied “not in mumilar but in better
surroundings” and if 1 may Quote his
words, that they would exchange
“their hovels for decent cottages,
darkness for light and fenaticism for
faith”. At the time when the project
was undertaken, it was the intention
that model villages should be made
Aavailable and every effort made to see
that those who were resettled did not
fee]l themselves in some strange un-
known world.

Having said that the 80 per cent
mark of the DV.C. has been com-
pleted, the Minister said that the gues-
tion of the development of that area
and other things for which the Cor-
poration was built, should be left to
the steel organisation. ] may say that
the purpose for which the Corporation
was instituted has failed. Have the
people been really rehabilitated or
have the mode]l villages been really
built? Has all the purpose for which
this Corporation has been built been
served? According to the Hon. Minis-
ter's statement, we understand that
the D.V.C’s construction work is now
virtually over; maintenance and a
little subsidiary development will
alone remain after Panchet is com-
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discussing this matter eiaborately
when a comprehensive BRBill comes
over here.

The hon. Prime Minister once said:
“The river valley projects are our
temples”. Many onoce believed it. But
1 must say that this belief in purity,
integrity end efficiency in administra-
tion of DVC has been rudely shaken,
nay, almost completely shattered. It
cannot be restored by few cavalier
comments by the hon. Minister. We
will have the opportunity of
this matter when the next Bill comes.

The next point that I want to
stress. . .

Mr. Deputy-Speaker: I thought the
hon. Member was concluding.

Shri Prabhat Kar: My feeling is that
slong with this Bill, the fate of the
22,000 employees working in the DVC
also will be hanging in the air. The
hon. Minister, the other day said that
only 600 or 700 will be found surplus
and for that they are spproaching the
respective Btate Governments. But
the employees are very much appre-
hensive. They feel that now the main
Corporstion is being disrupted, there
is a possibility of further unemploy-

Minister again to sssure, not only the
House but also the employees, that
Qovernment

the
those employess, who
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Otherwise, you will find that every
speech will have nothing to do with
the objects of this very particular
Bill; it will be a rambling discussion,
which will no doubt be very usetul.

Shrimati Renuka Ray: (Malda)
Apart from the discussion in the next
session when the comprehensive Bill
comes, if the hon. Minister is prepared
to give us an assurance about a dis-
cussion, we shall certainly. .

Mr. Deputy-Speaker: The question
is this. There is a certain Bill before
us. But the discussion that is taking
place is besides the actual point that
we are now having before us. The
only object 18 discussing the DVC and
the hon. Minister has given us a
substitute, that is, if the House so
desires, he has no objection to a dis-
cussion of the DVC report about the
work there for two hours. So, if this
can satisty the hon. Members, 1 can
promise them that we will have a
discussion in the beginning of the next
sessjon.

Shrimati Reauka Ray: I humbly
submit that much of the discussion
that would take place would be about
certain wrongs.

Mr. Deputy-Speaker: Then let us
continue as much as members want. I
bave no objection.

Shrimati Renuka Ray: May } ask
tlul?on.lﬂnismtamluunm?

Scospted? But my only request is
oot to Hmit it to two hours. It may
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8hri C. K. Bhattacharyya (West-
Dinajpur): The hon. Minister sugges-
ed that there need not be a rambling
discussion and we may Lmit our
comments to the points covered by
the Bill. May I, on my behalf and
on behalf of my friends, say that if
definite proposals in the form of a
Bill are placed before the House, we
can concentrate our attention on those
provisions and also give our opinion
as to what we have to say for or
against those provisions.

Shri B. Das Gupta (Purulia);: 1
oppose the provision of this Bill. I
think that in the present set up auto-
nomous  corporations, whole-time
corporations with wide powers, wide
range of activities and wide functions
should be encouraged and should be
set up. I think, with the completion of
a project, the real work of develop-
ment begins. While discussing  thi

F
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Regarding development work, you
will find the eclectric wires uselessly
running ovethead. I live in an sres
which is within the area of operation
of the D.V.C. I see that the wires run-
ning over my head and the energy
therein are not being utilised properly
to improve the work whether in the
industria) Seld or in the irrigatioh
field. 1 shall give one instance. We
find that there is enrgy and wires
carrying that energy. This i not
being utilised for want of proper plan
and proper imagination.

Regarditg irrigation, my experience
is, wherever the wire is passing, you
may fix centrifugal pumps near by
and draw water and supply water to
the cultivators. By having hundreds
of pumps, we may just remove the
difficulties in irrigation in the area.
Thet iz quite possible, but that
is not being done. If the cor-
poration is . thoulded, is constitut-
ed with this view that it should
have the function of development also,
of utilising the power which it man-
ages to generate, then 1 can assure you
that in the mpatter of small irvigation
there can De extensive arrangement,
and it can he'p production like any-
thing.

The time 15 limited. 1 am just talung
one minute and 1 will inish. 1 request
the hon. Minister to reconsider the
whole thirig on that basis and this cor-
poration should not be disbanded now
as It is being done. This corporation
should be a whole-time corporation
with sutonomous power, with a wide
with a wide range

31 DECEMBER 1987
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It will be easier for it. T hope the hon
Minister will take into considerstion
this aspect of the question, and in his
mu;f; proposals he will give a place
to t

8bri A. C. Guba: May 1 again sug
gest thst the Minister’s p may
be accepted. It is & weary, tired and
listless House. Nobody is hearing. It
15 no use discussing it in this way.

Mr. Doputy-Speaker: But I have
to hear all right.

Shri A. C. Guha: That is true. It
should be alsp tiresome for you. I
suggest the Minister’s proposal may
be accepled. After all, this is only an
enabling Bill. It does not compel the
Government to take any perticular
action

Mr. Deputy.Speaker:
moving for clusure?

Some Hon. Members: Yes

Shri A. C. Guha: Provided the
Minister's proposal stands.

Mr Deputy.Speaker: In regard to
that 1 have said that 1 will use my
influence to see that a discussion ls
alloweq during the next gession, early
in the next session, for two hours on
this Bill

Shri 8. M. Banerjoe: May I submit
it should be three hours, one hour for
each stage?

Mr. Deputy.Spesker: That I cannot
say. That we shall see then.

Shri A. C. Giuha: We can represent
to the Business Advisory Committee

Is he then
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Mr. Deputy-Speaker: Perhaps he
might like to participste then, and
it might be more useful to bring out
those points there. I wil] advise him
to wait till then.

Shri Ssdham Gupta: Those points
would be too late then.

Mr. Deputy.Speaker: Let us hear
his point first, then.

Shei Sadban Gupta: I would not
bring forward any charge of corrup-
tion or nepolism or failure in this
connection, but there is one urgent
problem to which I want to draw the
Minister's attention, and which cannot
wait till the discussion.

Certain recruitments are being made.
Unfortunately it appears that an ad-
vertisement has been issued by the
Damodar Valley Corporation in such
a way that the qualifications mention-
ed specifically apply only to three
engineers wi are alleged to be favou-
rites There is great discontent among
the rest of the engineers, many of
whom are senjor to these three engi-
neers. Yet, the qualifications have
been specified in such detail that only
three engineers answer them. The
Minister has received a memorsndum
against this, and a copy has been sent
to me also.

The urgency is that today is the
last day for application for the posts.
Therefore, I would request the Minis-
ter to look into it, and if necessary,
postpone the time-limit for the appli-

21 DECEMBER 1987 Corporation 7498

(Amendment) Bill
Ministry nor I look into because this
is an autonomous corporation, prowid-
ed that if there is any miscarriage of
justice or something wrong hag been
done, then we act as an appeal court,
and surely, we shall look into it.

Sometimes, a very strange thing
happens that we get these things from
the columns of the papers or frem
people who have nothing to do with
the DVC. If hon. Members will

to
me or to my Ministry, there will be
ample time for me to look into, it and
do something. Sometimes, I am merely
asked on the floor of the House whe-
ther my attention has been drawn to
thus paper or that paper and so on and
so forth. If there is anything of the
type that Shri Sadhan Gupta has just
now made out, whether it be in the
matter of the appointments of engi-
neers or anything of that character,
we shal] surely Jook into it and find
out what exactly can he done. We are
ourselves anxious that all gut adminis-
tration of the DVC should be above
board, because, although we may act
as an appeal court, yet itg responsibi.
lity is there not only to the Ministry
but also to this House. Therefore,
we shall be very anxious, and if hon.
Members know anything about it, the
best course is, whether the House
is smtling or not, that they should
bring those things to my notice, and
surely those things would be looked
into and whatever is possible would
be done.

1 do not want to take up the time
of the House any more at this fag end.

Shyi Sadhan Gapta rose—

Mr. Deputy-Speaker: Perhaps, if the
hon. Member would have conveyed it
in private, it would have had grestes

point
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it came so Inta that it was not possible
to take it up except on the occasion
of this discussion. These were the
dificulties why I could not first ap.
proach the Minister.

Mr. Deputy-Spoaker:
put the motion to vote.

1 shall now

The question is:

“That the Bill to amend the
Damodar Valley Corporation Act
1048, as passed by Rajya Sabha be
taken into consideration”.

The maotion was adopted.

Mr. Deputy-Speaker: Now, we take
up the clauses. There is one amend-
ment by Shn Ghosal. That is out of

Shri Ghosal (Ulubena): That is as
regards delegated legislation.

Damodar Valley 21 mcm::sxm cmm:umgm

The question is:

“That clauses 1 usnd 2, the
Formula and the Title
stand part of the BIL"

The motion was adopted.

Clauses 1 and 2, the Enacting Formula
Schedule were added to the Bill.

Shri 8. K. Patil: I beg to move:
“That the Bill be passed”.

Mr. Deputy-Speaker: The question
18:

“That the Bil} be passed”.
The moton was adopted.

———

Mr. Deputy-Speaker: We disperse
for the recess now. Hon Members
have put in strenuous work here, and
they deserve that recess. Certainly,

they carry my good wishes.

The House will now adjowrn sine
die.

Some Hon Members: Our good
wishes to you

1744 b

The Lok Sabha then adjourned
ane die.

cammte———





